
C
^G'{

CENTRAL ADMINISTRATIVE TRIBUI.{AL

PRINCIPAL BEi\iCH, NEW DELIII.

OA No. 3A47/2OO2

i.iew Delhi this the 28th day of November, ZOO2.

Hon'ble Dr. A. Vedavalli, Menrtrer(J)

Ms. Lalita Kumari,
D/o late Sh. Dhatrpal Siugh,
R/o i.lew Priyanka Carnp,
Madanpur Khadat',
New Delhi-44. Appl i catit

(througlr Sh. Gaiender Giri, Advocate)

Versus

Uuioti of Iudia through
Secretary,
idirristry of Humau Regource & Development'
i,iew De Ih i .

The Technical Advisol',
Food & NutrititiouBoard,
Shastri Bhawau,
New DeIhi.

The Dy. Technical Advisor(NR),
Dept. of Wonrau & Ch i ld Deve lopnreut,
Food & Nutrition Board(NR),
LO/11 Jarn Nagar House,
NewDelhi-11. Respondents

Hon'ble Dr. A
ORDER (ORAL)

Vedavalli, Member(J)

Heard.

2. The applicatlt, Lalita Kumari, is aggrieved

by tlre inrpugued orcler dated 27,2.2OO2, Altttexure P-2,

wl]ich was passetl by tfle Respondents pursuatrt to tliis

Tributial's ortler clated 18.12.2OO1 f iled by tlie

appl icant in au earl ier OA iio. 3360 /2OO7.

3. Wlieu tlre rnatter car(re up f or lieariug today'
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clauses 7(e) ancl 7(t) at page-c of tlre oa a'd that
the oA uan be clisposed of at ilie adrriission stage
itself with a clirectio, to ilre reepo*tlents to tr.eat
the oA &s a further rep.ese^tatio. regardi.g ilre
g. i eva,c'es ilre appl i cant ancr to cr i spose of ilre
sarne within a particular tirne franre to Lre fixed tiy
the Court.

4, 'on hearing ilre rearnecl counsel for ilre
appl icant ancl ol1 & perusel of the nrateriar papers
and documents placetl orr recorrl arlcl or]_- a

collsideration of the rnatter, tlre OA is being
disposed of at the adnrissio, stage itse.lf wiHr *the
following directions to ilie responclents:-

(a)

)

(B)

5. OA is disposecl of aE above.

6. Registry is directecl to sericl

alongwith a copy of ilris Orcler to

The r'esponclents are clirectecl to treatthe pr.esent OA as a f urilrerrepresentat i on f r-om ilre appl i cantregarding her gr-ievances wiilr rlierenceto compassj.onate appointment anclcotlsider the saffie irr a synrpailietio-manlter in ilre I ight of ilre r.elevantrules, instructions arrtl judicalprolouncements ou ilre subject includingt'elevarrt provisions of ilri aforesaid Oildated 9.10.1998.

Thereafter the respondents shal Idispose of the aforesaicl repreaertationwitli a detai lecl antl speaking orcler inaccordance w i ilr law untler iut imat i on tothe appl icant witliin two rnonths f rorritlre date of leceipt of a copy of ttrisOrder.

a copy of this OA

the Besponclents.

\ \,-tr4:'J& --
( Dr. A. Vedavalli )

llember ( J )
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